CENTRAL ELECTRICITY REGULATORY COMMISSION

Subject

Date of Hearing

Coram

Petitioner

Respondents

Parties present

NEW DELHI

Petition No. 123/TT/2017

Determination of tariff from COD to 31.3.2019 for Asset:
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(LILO-1) at Rangpo and associated bays at Rangpo Sub-
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Record of Proceedings

The order in the petition was reserved on 20.3.2018. However, the order could not
be issued prior to one Member demitting office. Accordingly, the matter is listed for

hearing today.

2. The learned counsel for Teesta Urja Ltd. (TUL) submitted that ‘loop-out’ portion of
the instant asset could not have been energised by the petitioner on 10.3.2016 without
the approval of CEA. He further submitted that the same issue has been raised in the
reply and requested to consider the same while approving the tariff for the instant

assets.
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3. The Commission reserved the order in the petition.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)
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